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Separate paging is given to this Part, in order that it may be filed as a separate compilation.3^*

PART III.

Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor and by Heads of Departments.

HOME, REVENUE AND FINANCE DEPARTMENTS.

NOTIFICATIONS.

The 9th September 1936.

No 3939—La 38 R —Whereas it appears to the Government that the land specified in 
the schedule below and situated in the Balakyari and Ponthikhadi villages Ghumsur taluk, 
Ganjam district, is needed for a public purpose, to wit, for constructing a road from Belhigunta 
to Gerada 4th mile, notice to that effect is hereby given to all whom it may concern in accord­
ance with the provisions of section 4 (1) of the LandAcquisition Ac 1 o 1894 as amended 
by the Laud Acquisition Amendment Act XXXVIII of 192o; and the Governor hereby 
authorizes Revenue Divisional Officer, Ghumsur, his staff and workmen to exercise the powers 
conferred by section 4 (2) of the Act. Under section 3 M of ho same Act the Governor appoints 
Revenue Divisional Officer, Ghumsur, to perform the functions of Collector under section o-A

,q£ the Act.
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(12) Omit words “proposed to
acquired in block F ” from <j . b0 
3rd lines of the east bouiida 
block D. r>’ ol

Erratum.
The I6lh September 1936-

No. 4125-3L;4S-R-^orrig-nd"ig6 R 

addendi to not‘^^0„ asfc 1935, published 
lU[0d the 19* A ° n of the Bihar and
at pages 91f914’L 3lst idem regarding 
Orissa Gazette of*- Janardan Gha.
acquisition of 5“hgin w 412 chain ot 
project from cmbankmeut in the
Sg^rBliaSU Banideipur, Odaug
and B irbati, kills Madnupur, ala Cuttack .

and
(13) Omit words “recently taken 

by Government ” from 1st and 
lines of the south bound 
block D.

(14) Omit words “proposed to 
acquired in block No. B” froin n° 
2nd and 3rd lines of the 
boundary of block D.

°ver
2n(i 1

ary °f

bo
|i

^cst

(15) Omit words “recently taken 
by Government” from the 1st overmOmit “recently taken over by 

Government” from the 1st and 
- 2nd lines of the north boundary ot 

block A.
(2) Substitute 

for “ plot no. 
boundary of block A.

(3) Insert “and” between
“647” in the 1st line of the south 
boundary of block A.

(4) Omit “and 978” and substitute
“973” for “977” in the 2nd liue 
of the south boundary of block A.

2nd lines of the north boundary 
block E. 1 J

(16) Omit words “proposed to bo 
acquired in block No. G” from the 
2nd and 3rd linos of the 
boundary of block E.

“private embankment” 
877” in the east east

“644”, (17) Omit words “proposed to bo 
acquired in block C ” from the 2nd 
and 3rd lines of the west boundary ;• 
of block E.

(18) Omit “ 976 ” from 2nd line of the 
north boundary of block F.

\.

between 980,“899”(5) (i) Insert “ proposed to be• (19) Omit words
acquired in block no. I ” from the 
2nd and 3rd lines of the east

1045 in the 2nd line,
(//) Omit “692” from the 3rd line,
(in') Insert “ 688 697”, between*

689, 696 in the 3rd line,
(iv) Omit “707”, “70S” from the 

4th lino,
(v) Substitute “685”,

“1007 ”,
“ 688 ” in the 9th line of the 
north boundary of block B.

(6) Omit words “proposed to be acquired
in block D” from the last two lines 
of the cast boundary of block B.

(7) Omit words “recently taken 
by Government ” from the 1st and 
2nd lines and substitute “ 689, 695 
696, 720 ” for “ 694, 713 ” in the 
4th line of the south boundary of 
block B.

boundary of block F.

(20) Omit words “ recently taken over 
by Government” from 1st and 2nd j 
lines of the south boundary of 
block F.

(21) Omit words “ proposed to be 
acquired in block no. 13” from the 
2nd and 3rd lines of the west 
boundary of block F.

(22) Omit words “recently taken over 
by Government” from the 2nd and 
3rd lines of the north and cast 
boundaries of block G.

(23) Omit word “and” from the 2nd 
line of the south boundary of 
block G.

(24) Add “and 966”, at the end of &be 
2nd line of the south boundary 0 
block G.

“403”, 
“747” for “899”,

over

(8) Omit words “ recently taken over
by Government”.from the 1st and 
2nd lines of the 
block C.

(9) Omit words “proposed to bp
acquired iri block E" from the
of block CD0S °f thG C3St bount^ary

between 793, 
of south bound

north boundary of (25) Omit words “proposed to b<j 
acquired in block No. E” from ^ 
and 3rd lines of the west boundaO 
of block G.

(26) Omit words “recently taken 
by Government” from the 1st ^ 
2nd lines of the north boundary 0 
block H.

over
(10) Insert “and” 

1,1 the 5th lino 
of block C.

(11) Omit

795
arv

(27) Omit words “'proposed to b 
acquired in block No. J” fi°m ^ 
2nd and 3rd lines of the G‘

“ 1001 ", 
from the’last; 909”,780 “ and

, two lines of 
j-adary 0f block <J.the south b<

boundary of block H.
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(28) (a) Substitute “479” 
“474”* , “ 477” for 

in the 2nd line of 
north boundary of block I

(34) Substitute-—
“East and South:-—By part of 

plot no. 698”
“ East:—By plot no. 651

the

(b) Substitute “474”
■“458”, “457” 4 «47q..
“f77”' “f77” in the 4th and 
5th lines of the north bounda 
of block L

“461”,

for
South:—By part of plots
Nos. 698 & 651 
No. 654” 

of block J.

and plot
(29) Substitute “477”, “476” for

“470”, “807”, “469”, “474” in 
the 1st and 2nd lines of the east 
boundary of block L

(30) Omit words “recently............ 470”
from the 1st to 3Td lines of the 
south boundary of block I.

(31) Omit words “proposed...........
from the 2nd to 4th lines of 
boundary of block I and substitute 

•“ and part of plot no. 479, 477, 
478'” for the words omitted.

(32) Substitute “ 0-22” for “0-41” in 
the 1st line of block J.

(33) Omit words “recently taken over 
by Government” from the 1st and 
2nd lines of the north boundary of 
block J.

(35) Omit words “proposed . .No. H” 
from the 2nd and 3rd lines of the 
west boundary of block J.

(36) Substitute “0-90” for “0-71” in 
the 1st line of block K.

(37) Omit words “recently taken 
by Government” from the 1st and 
2nd lines of the north boundary of 
block K.

(38) Add “and plot No. 654” at the 
end of the 3rd line of the south 
boundary of block K.

(39) Substitute—
“West:—By part of plot No. 699”

over
470”
west

for
“West:—By plot no. 651” 

for the west boundary of block K.

The 12th September 1936.

No. 4028-R.—Declaration.—Under section 6 of the Land Acquisition Act the Governor 
hereby declares thatthe land specified bebw and measuring acres 0.36, be the same a little 
or less, is needed for a public purpose, to wit, for laying out a road to Bodokustoli village and 
under sections 3 and 7 of the same Act, the Revenue Divisional Officer, Chatrapur, is appointed 
to perform the functions of a Collector under the Act -and directed to take order for the 
acquisition of the said land. A plan of the land is kept in the office of the Revenue Divisional 
Officer, Chatrapur, .and .may be inspected .at any time during office hours.

Schedule.

more

Boundaries of the land required to be taken up.
Description of 
land, wet or 
dry, inam or 
poramboke, 
with Survey 
or Painiash 
number.

Extent to 
be takenName of owner or 

occupier.District. VUlago. up.Talilk. West.South.East.North.

1098765431 2

0.14435426435426
m. it. Ry- R«°Bahadur Pakala 
Sri K r i s hnuiu 
Patrulu Garu.

Government 
wet 426_—2.

3No. 170 
Narcndrapur.

Ganjam 1Chatrapur

0.22484486435,436 No. 104 
Bodokus- 
tolt vil­
lage.

Ditto.1 Government 
! dry 430 — A2.

A3436A I.
No. 194 
Bodokus- 
toli vil-

A 1

Iage.

Total 0.36
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134 boundary ofthe n^UzaWest-—By
Bhagatpur ;

Block E—Area 0-16 ocre» mauza BanideL 
D pur.

North—By private embankment,
East__By the boundary of mauza Odang,
South—By part of plots

and 1096 aDd plot no. 1091,
West—By the boundary of mauza,

Bhagatpur,

1936.16th September

No. 412S-R-1L-46.
Whereas it appeal to to ^ fec
Orisra that land if> 9 bUc expense
Government at tn r Jauardan
public purpose, J12” t0 412 chain ot 
project from foment in the villages
the Brahmim left emb odang and
of Bhagatpur Ba“J ^ Cuttack, it is 
Barbati, falls Madhnp > ^ above purpose
hereby declared that f more or
eleven pieces of w 
less, 11.33 acres,
Block A-Area 0.10 acre

The
_DECLABATIOf' f

Government oi
taken by 

for a 
Ghai

I

1190, li86nos.

Block F__Area 1.27 acres, mauza Odang.
982, 453,North—By part of plots

448, 974, 971, 570, 962, 961, 
569, 623 and 813,

nos.bounded on the
, mauza Bha gat-

pur. East__By the boundary of mauza Barbati,
South—By private embankment,
West__By the boundary of mauza Bamdei-

pur ;

embankment,North—By private 
East_By private embankment,

nos. 644 and 647South—By part of plots 
and plot no. y /o, Block G—Area 0.52 acre, mauza Odang. 

North and East—By private embankment,
South—By part of plots nos. 455, 452, 

451, 450, 449, 965 and 966,
West—By the boundary of mauza Bamdei- 

pur ;
Block H—Area 0.40 acre, mauza Odang. 

North—By private embankment,
East—By the boundary of mauza Barbati,
South—By part of plots nos. 567, 566, 

814 and 815,
West—By private embankment;

Block I—Area 1.77 acres, mauza Barbati.
North—By part of plots nos. 483, 482, 

481, 476, 475, 479, 477, 470,807, 
469, 459, 400, 756, 768 and 395 
and plots nos. 474, 461, 458, 457, 
452, 451, 450, 436, 757 and 396,

East—By part of plots nos. 395, 477, 476, 
and 478,

South—By private embankment,
^Vest—By the boundary of mauza Odang 

and part of plots nos. 479, 477 
and 478;

Block J Area 0.22 acre, mauza Barbati. 
North By private embankment,
East and South—By part of plot no. 698, 
West By the boundary of mauza Odang>

Block K—Area 0.90 

North—By private embankment,
East—By part of plot no. 512,
South—By part of plots nos. 651, 797, 

o46, 545, 544, 543, 542, 537, 
536,535 and 512 and plot u°*

boundary of mauzaWest—By the
Brahmanbad;

Bloch B_Area 4.51 acres, mauza Bhagat-
pur.

966, 643,North—Bv part of plots nos.
649, 980, 899, 1045, 962, * 57, 
691, 690, 689, 688, 697, 696, 695, 
699, 711, 706, 719, 444, 720,
1006, 1009, 1008, 1012, 724, 
725, 730, 731, 732, 733, 829, 
1024, 1027, 830, 1030, 828, 
1035, 1036, 784, 773, 1042 and 
775, and plots nos. 635, 403,
1007, 747 and 826.

East—By the boundary of 
Bamdeipur,

South—By private embankment and part 
of plots nos. 980, 981, 1045, 691, 
692, 689, 695, 696, 720, 699, 
712, 711, 710, 707, 708 and 719,

West—By the boundary of mauza Brahman­
bad ;

Block C—.4rea 1.20 acres, mauza Bhagat- 
pur.

North—By private embankment,
East—By the boundary of mauza Bamdei­

pur,

muuza

South—By part of plots nos. 1003, 1004 
721, 723, 1015, 1017, 1019,
1022, 836, 835, 832, 848, 849 
825, 827, 791, 1039, 7*3, 779* 
778, 807, 794, 793 and 795 and 
plots nos. 875, 840, 837 and 864 

West—By plot no. 909 ;
acre, mauza Barbati.

Block D—Area 0.28 acre, 
pur. mauza Bamdei-

S„„k_Bjsri.,p1«v ,°
• 1084 and 1078, P'"

East—By the boundary of 
South

654,nos
West—By part of plot no. 699;

BhMoTiiedT,Withiu the aforesaid villages of
hagatpur, Bamdeipur, Odang and Barbati.

R , . niauza Odang,
By private embankment, are
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This declaration is made, under the_ provi-
sions of section 6 of Act I of 1894, to all 
v,-hom it may concern.

apffin^lhe A“thority” “eans the authority 
15Pof thedActnf1 sub'sectl0n 0) o£ section

A plan of the land may be inspected in the 
office of the Land Acquisition Deputy 
Collector, Irrigation Branch, Cuttack, or in 
that of the Executive Engineer, Northern 
Division, Cuttack.

mp'-ms” W6 °£ief IusPcotor °f Factories”
auuoin Jh6 iChi6f lnpPector of Factories 
appointed under sub-section 
10 of the (2) of section 

Factories Act (XXV of 1934) ;
(<0 “ the Court ” means the court men­

tioned in sub-section (1) of section 17 of theBy order of the Governor, 
A. F. W. DIXON,

Offg- Ghief Secretary to Government.

Act

(e) “ deduction for breach of contract *
means a deduction made in accordance with 
the provisions of the proviso to sub-section 
(2) of section 9 ;education, health and local

SELF-GOVERNMENT DEPARTMENT. (/) “ deduction for damage or loss ” 
a deduction made in accordance with the 
provisions of clause (c) of sub-section (2) of 
section 7 ;

(g) “Form ” means a form appended to 
these rules;

means

NOTIFICATION.
The 12th September 1936.

No- 4970-L-S--G.—The Governor is pleased 
to direct that, with effect from the 1st Septem­
ber 1936, the Sambalpur East and Sambalpur 
West Divisions, shall be renamed respectively 
the Sambalpur and Barapahar Divisions.

By order of the Governor,
R. P. WARD,

Offg. Secretary to Government.

(Ji) “Inspector” means the inspector 
authorized by or under section 14 of the 
Act;

(i) “person employed” excludes all 
persons to the payment of whose wages the 
Act docs not apply ;

(/) “section” means a section of the
Act;

(k) “ paymaster ” means an employer or 
other person responsible under section 3 of 
the Act for the payment of wages;

([) words and expressions defined in the 
Act shall be deemed to have the same mean­
ing as in the Act.

LAW AND COMMERCE 
DEPARTMENT.

NOTIFICATIONS.
The 9th September 1936.

No. 3502-Com.—The following draft of 
certain rules which the Government of Orissa 
proposes to make in exercise of the powers 
conferred by sub-section (2) of section 26 of 
the Payment of Wages Act, 1936 (IV of 
1936), read with section 22 of the General 
Clauses Act, 1897 (X of 1897), is published 
as required by sub-section (5) of section 26 
of the first named Act for the information of 
all persons likely to be affected thereby, and 
notice is hereby given that the draft will be 
taken into consideration on or after the 15th 
December 1936.

Any objection or suggestion which may be 
received in respect of the draft before the 
date specified will be duly considered by the 
Government of Orissa.
Draft Rules under sub-sections (3) and 

(4) of section 26.

Section 26 (3) (a).

3. Register of Fines.—(1) In any factory 
in respect of which the employer has ob­
tained approval under sub-section (1) of 
section 8 to a list of acts and omissions in 
respoct of which fines may be imposed, the 
paymaster shall maintain a Register of lines 
in Form I.

(2) At the beginning of the Register of 
Fines there shall be entered serially number­
ed the approved purpose or purposes on 
which the fiues realized are to be expended.

('3') When any disbursements are made 
from the fines realized, a deduct entry of the 
amount so expended shall be made in the 
Register of Fines, and a voucher or receipt 
in respect of the amount shall be affixed 
to the Register. If more than one purpose 
has been approved the entry of the dis­
bursement shall also indicate the purpose 
for which it is made.

1. Title.—These rules may be called the 
Orissa Payment of Wages Rules, 1936.

these rules, unless2. Definitions.—In 
there is anything repugnant in the subject
°r context,— 4. Register of deductions for damage or 

loss.—In every factory in which deductions 
for damage or loss are made the paymaster(a) “ the Act ” means the Payment of 

Wages Act (IV of 1936);
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ou the part of employed persons shall 
to the Chief Inspector of Factories— seQ(l

^jSSAStr^ (a) a list, in English, in dupli—
clearly defining such acts 
omissions;

(b) in cases where the employer himself
does not intend to be the sole person 
empowered to impose fines, a fisl 
in duplicate, shewing those appoint 
ments in his factory of which the 
incumbents may pass orders imp0s. 
ing fines and the class of establish, 
ment on which the incumbent of 
each such appointment may impose 
fine.

11. Approval of list of acts and omis­
sions .—The authority appointed under rule 
9 on receipt of the lists prescribed in the 
preceding rule may, after such enquiry as he 
considers necessary, pass orders either—

(a) disapproving the lists,

(b) approving the lists either in their 
original form or as amended by 
him, in which case such lists shall 
be considered to be approved lists,

provided that no order disapproving or 
amending any lists shall be passed unless the 
employer shall have been given an oppor­
tunity of showing cause orally or in writing 
why the lists as submitted by him should 
be approved.

12. Posting of list.—The employer shall 
display at or near the main entrance' of the 
factory a copy in English, together with a 
literal translation thereof, in the language 
of the majority of the persons employed 
therein, of the list approved under rule 11.

13. Persons authorized to impose fines.—■ 
No fine may be imposed by any person 
other than an employer, or a person holding 
an appointment named in a list submitted 
under rule 10.

, wanes.—^ Register of
wfges^Slbe

iudnis

the following particulars.
(a) the gross wages earned by each person 
( ' employed for each wage period ,

‘^<1

deductions made from those 
0> with an indication in each 

case of the clause of sub-section (2) 
of section 7 under which the deduc- 
tion is made;

(r) the wages 
person 
period.

6. Maintenance of Registers.-—-The 
registers required by rules 3, 4, 5 and 1 7 shall 
be preserved for twelve months after the 
date of the last entry made in them.

(b) all
wages

j actually paid to each 
employed for each wage

Section 26 (3) (c).

Measures.—(1) All7. Weights and 
weights, measures, or weighing machines 
which are used in checking, or ascertaining 
the wages of persons employed in any fac­
tory shall be examined at least biennially 
by an Inspector who may prohibit the use 
of any weight, measure, or weighing machine 
which he finds to register incorrectly.

(2) If the Inspector considers that any 
action should be taken under the Indian 
Weights and Measures of Capacity Act 
(XXXI of 1871), or the Indian Penal Code 
(XLV of I860), he may seize the article in 
question and shall record his opinion and 
send it to the District Magistrate for 
such action as he may think fit.

Section 26 (3) (d).

8. Notice of dates of payment.—The pay­
master shall display, in a conspicuous place 
at or near the main entrance of the factory, 
a notice, in English and in the language 
of the majority of the persons employed 
therein, giving for not less than two months 
in advance, the days on which wrages 
to be paid.

14. Procedure in imposing fines and de~ 
Auctions—Any person desiring to impose a 
fine on an employed person or to make a 
deduction for damage or loss shall explain 
personally to the said person the act or 
omission, or damage or loss, in respect of 
which the fine or deduction is proposed to be 
imposed and the amount of the fine or 
deduction, which it is proposed to impose, 
and shall hear his explanation in the pre­
sence of at least one other pe

lo. Information to paymaster.—The 
persou imposing a fine or directing the 
shoii11? ° a ^e(^Qcti°n for damage or loss 
,lVace “tom the paymaster of all
in P ? o8’ the register prescribed

Eu‘e 3 or Rule 4 may be duly completed.

Section 26 (3) (g).
l°r breach of contract.- 

' deduction for breach of contract

aic

Section 26 (3) (e)t (j) and (h).

authority.—The Chief
luspector of Factories shah be the authority 
competent to approve, under sub-section ' 
of section 8, acts and omissions in 
of which fines may be imposed 
sub-section (8) of section 8, the purposes on 
which the proceeds of fines shall be expended

9. Prescribed
rson.

(i)
respect 

and, under

s“*“ '«**•« ri-jss
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shall be made from the wages of „ 
ployed person who is under the agG 0f years or is a woman. b 1 "tteen

(2) No deduction for breach of cont,., * ,b0 made from the wages of any omnlr^ 
person unless— y employed

(a) there is provision in writing forrn, 
part of the terms of the contract ! 
employment requiring him to givo °
the termination of his employment and ^ 0t

(i) the period of this notice does
exceed fifteen days or the 
period, whichever « less-and

(ii) the period of this notice does 
exceed the period of notice which ■ho employe, » te<1„i„d lo ‘ ek

instalment shall exceed one-third, or wheie 
the wages for any wage-period are not more 
than twenty rupees, one-fourth of the wages
for the wage-period in respect of which the 
deduction is made.

(3) The 
and the amounts of all advances sanctioned 

repayments thereof shall be 
in a register in Form TIL enteied

Section 26 (3) (a).
18. Annual Return.—In respect of every 

factory in which during the calendar year any 
fines have been imposed or any deductions 
for breach of contract or for damage or loss 
have been made from wages, a return shall be 
sent in Form IV so as to reach the Chief 
Inspector of Factories not later than the loth 
of February following the end of the calendar 
year to which it relates.

not
wage-

not

Section 26 (3) (i).
19. Costs.—(1) Where the Authority or 

the Court, as the caso may be, directs that 
any costs shall not follow the event, he shall 
state his reasons for so doing in writing.

(2) The costs which may be awarded shall 
include—

(b) this rule has been displayed in English 
and in the language of the majority of the 
employed persons at or near the 
entrance of the factory and has been 
displayed for not loss than one month before 
the commencement of the absence in respect 
of which the deduction is made;

(c) a notice has been displayed at or 
near the main entrance of the factory giving 
the names of the persons from whom the 
deduction is proposed to be made, the num­
ber of days’ wages to be deducted and the 
conditions (if any) on which the deduction 
will be remitted:

mam
so

(a) the charges necessarily incurred 
account of court-fee3;

(b) the charges necessarily incurred on 
subsistence money to witnesses; 
and

Oil

(c) pleader’s fees which shall ordinarily 
be Fa. 10 provided that the Autho­
rity or the Court, as the case may 
be, in any proceedings, may reduce 
the fee to a sum not less than 
Rs. 5 or increase it to a sum not 
exceeding Fs. 30.

(3) When a party engages more pleaders 
than one to defend a case, he shall be allowed 
one set of costs only.

20. The Authority or the Court, as the 
case may be, may fix fees on the payment 
of which any person entitled to do so may 
obtain copies of any documents filed with*, 
the Authority or the Court, as the case 
may be:

Provided that the Authority or the Court, 
as the case may be, may, in consideration of 
the poverty of the applicant, grant copies 
free of cost.

Provided that whore the deduction is 
proposed to be made from all the persons 
employed in any departments or sections 
of the factory, it shall be sufficient, in lieu 
of giving the names of the persons in such 
departments or sections, to specify the 
departments or sections affected.

(3) No deduction for breach of contract 
• shall exceed the wages of the person employed
for the period by which the notice of 
termination of service given falls short of the 
period of such notice required by the contract 
of employment.

(4) If any conditions have been specified 
in the notice displayed under clause (c) of 
sub-rule (2), no deduction for breach of

whocontract shall be made from any person 
has complied with these conditions.

Section 26 (3) (k).
Section 26 (3) (i)-

21. Fees.—The fee payable in respect of 
proceedings under the Act shall be:—
(i) For every application to Four amins in respect of 

summon a witness. each witness.
annas.

17. Advances.— (1) An advance of wages 
not already earned shall not, wit iou 
previous permission of an Inspector, cxce . 
an amount equivalent to the wages 
by the employed person during the prec 
two calendar months, or if be has not been 
employed for that period, twice the vag 
is likely to earn during tbe two su seq 
calendar months.

other appli- Fight(ii) For every
cation mado by or on 
behalf of an individual 

before the Au-person
thority.

Four annas for each 
member of the group, 
subject to a maximum 
of five rupees.

(iii) For every other appli­
cation made by or on be­
half of an unpaid group 
before tho Authority.

(iv) For every appeal lodg- Five .Rupees, 
ed with tho Court.

(2) The advance may bo r0C0^e^1.caci 
instalments by deductions from wag 1 v- 
over not moro than twelve months.
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Provided that the Authority or the Court 
in consideration of the poverty of the

displayed under section 25. shall 
Form Y\ bo

may,
applicant, reduce or remit this fee:

Provided further that no fee shall be 
chargeable in respect of an application pre­
sented by an Inspector.

Section 26 (3) (I).

Section 26 (4).

23. Penalties.—Any breach of rules 
5, 6, S, 12, 15 and 18 of these rul 
punishable with fine which may 
two hundred rupees.

3-4,
?s sllall be 
ext<3nd to22. Abstracts.—The abstracts of the Act 

and of the rules made thereunder to be

FORM I.
Kegister of Fines.

...........Factory..........

Whether 
workm an 

showed cause 
against fine 

or not.
’ (If so,enter date

j Act or 
I omission 

Depart- j for which 
fine

imposed

Date and 
amount 
of fine

Date on 
which
fine

imposed. ; realised.

! RateSerial
No.

Father's I 
Name.Name. of Remarks.i ment. W ages.

18 2 3 4 65 7 8 9i 10!

:!1
j

FORM II.
FOR DAMAGE OR LOSS CAUSED TO THE ,~ 

DEFAULT OF THE EMPLOYED PERSONS. 
.................. ...Factory,..........

Register of Deductions
emfloyer, by the neglect or

:
I Whether 
I worker 
j showed cause 

against 
deduction 

or not.
Ifso, enter 

date.

i

1 Date 
and

amount j instal- 
of de­

duction 
imposed

Serial Date on 
which 
total 

amount 
realised,

Father’s i Depart- Damage 
Name. ! ment. ' or *oss i 

i caused. !

Nos. ofName.No.
* Remarks.I ments, 

if any.
I !

Ij
1 :2 3 i 4 5 6 il . 7 8 9 10Ii

r
ii

FORM III.
advances made to 
............ Factory,..

Register of
employed persons.

Serial
No.

i
Date andE a therms j 

Name.
Name.

, made.

■Depart­
ment. instalments |R°stpone* 

hy which 
advance 

to be repaid.

I Dates on 
which 
total 

amount 
repaid.

advance
made. ments

granted. Remarks
1 2 !I

3 I 4 5 6
8I 9 10: i !I ■

!

;
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FOBM IV.

Deductions

Return for the year 

1. Name of factory and postal address.

from wages. 

ending 3lsL December 19

« ••
2. Total number of persons employed j

3. Total wages paid......

4. Number of cases and amounts realized as—

Adults.. 
Children

• • • 9 • • • 9 • •

No. of cases. Amounts.

(a) fines

(b) deductions for damage or loss ..

(c) deductions for breach of contract

• » • •
• 9 • •

• •

• ft

5. Disbursements from fine fund—

Amount. Purpose.

JRs.

Signature... 

DesignationHat'; cl 19 •
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form v.

Wages Act, 1936, and

Whom the Act affects. ,
of wages to persons in this factory recemng lcss than /

the RULES made thereunder.
Payment ofAbstract of the

!. The Act applies to the payment 
Rs. 200 a month.

2. Eo employed person
by contract, or agreement, his rights tinder the Act. 

Definition of Wages.
can give up

employed person on the fulfilment 0f 

payable for want of a proper notice of discharge.

” means all remuneration payable to 
of employment.

an
3. “ Wages 

his contract
]t includes bonus and any sum

It excludes, q£ ]igbt, water, medical attendance, 0r 
(«) thSoIhcreaS'eorCofOD«Dy sendee excluded by the Governor General in Council

or the Local Government;
(b) the employer’s contribution to a pension or provident (und;

allowance or concession or other special expenses entailed by the r(c) travelling !
employment;

^/) any gratuity payable on discharge.
Responsibility for and method of payment.

4 The manager of the factory is responsible for the payment under the Act of wages to 
persons employed under him, and any contractor employing persons is responsible for payment 
to the persons he employs.

o. Wage-periods shall he fixed for the payment of wages at intervals not exceeding one
month.

6. Wages shall he paid on a working day within 7 days of the end of the wage period 
(or withifl 10 days if 1,000 or more persons are employed).

The wages of a person discharged shall be paid not later than the second working day after 
his discharge.

7. Payments in kind are prohibited.

Fines and deductions.
8. No deductions shall be made from wages except those authorised under the Act (sec 

paragraphs 9—15 below).

9. (1) Fines can be imposed only for such acts and omissions as the employer may, with 
the previous approval of the Chief Inspector of Factories, specify by a notice displayed at or
explanation*10 °nt''anCe fSCl°ry ^ giving thC cmPIo>'ed P^son ™ opportunity for

(2) Fines—
(a) shall not exceed half-au-auna in the rupee ;
(b) imposition;roC0VCre<1 b>' inStalm0“ts* or ^au sixty days of the date of

w ■ r*e,‘” “d '<*“ >» —

(d) shall not be imposed

purposes beneficial to the 
approved by the Chief Inspector of Factories ;as are

on a child.
10 (a) Deductions for Absence from duty 

the employed person at times when 
exceed an amount which is in the 
ume he was absent in that period is

be made only on account of the absence 
. irking, and such deductions must 11

to the imoTi°rUOu l° wa&es f°r the wage period, as tb^ 
(hUf ,,n , th° t0U! t,lno hG should have been at work
P lca or wore employed person.

cause and without due notice hn , g- ,a.coucort. 
uay> m lieu of notice, but_ ' reduction for absence

(1) no dcductiou for breaki 
woman,

can
he should be
same

absent themselves with°llL 
can include wages for cig 1

J,**8 1 contract CcU1 ^jC 1Gado from a person under 15 cr
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(2) there must be a provision in writine -svV

requiring that a specific period of notTce °f the °°ntraot of employment,
Io days or the period of notice which the . t“ntlon to cease work not exceeding 
worker, must be given to the employer and Thr hM t0 giv0 t0 discharge a 
of such notice. 1 J an(1 ltlat wages may be deducted in lieu

(4) Bo r b° “d* ”bi *
(.,) Ho Mmton •)««,.plgd ,ft, p„ioa bjwblft

under his contract * ^ * ess t^an n°tice he should give

11. Deductions can be made for damage to or w ,
employed person or for loss of money for which he is reouirerl 8f°° 3 Gxpf ssl{ entrusted to an 
“E2ia due to his neglect or default. ^ t0 account’ where such da™8e

near the main entmronhVSt'6^0^11 * ‘° ^ory.

Such deduction cannot exceed the amount of the damage or loss caused 
only after giving the employed person an opportunity for explanation. and can be made

12. Deductions can be made, equivalent to the value thereof 
amenities, or services (other than tools and for house accommodation, 

raw material) supplied by the employer, provided 
these are accepted by the employed person as a part of the terms of his employment and have 
in the case of amenities and services been authorised by order of Government.

13. (a) Deductions can 
payment of wages.

(b) Advances made before the employment began can only be recovered from the first 
payment of wages for a complete wage-period but no recovery can be made of advances given 
for travelling expenses before employment began.

be made for the recovery of advances, or for adjustment of over-

(c) Advances of unearned wages can be made at the paymaster’s discretion during 
employment but must not exceed the amount of two mouths’ wages without the permission of 
an Inspector.

These advances can be recovered by instalments, spread over not more than 12 months and 
the instalments must not exceed l/3rd, or if the wages are not more than Es. 20, £fch of the 
wages for any wage-period.

14. Deductions can be made for subscription to and for re-payment of advances from any 
recognised provident fund.

15. Deductions can
Government or to the postal insurance, subject to any 
Government

be made for payments to co-operative societies approved by the Local
conditions- imposed by the Local

Inspections.
16. An Inspector can enter on any premises, and ean exercise 

(including examination of documents and taking of evidence) as he may deem 7
carrying out the purposes of the Act.

Complaints of deductions or delays.
17. (1) Where irregular deductions are made from wage^ ‘^^^i^^e’months to the 

an employed person can make an application m 0 Pr An application delayed beyond
Authority appointed by the Local Government for the P“*Xyis sho£u. 
this period may be rejected unless sufficient cause for the delay is sho

under the Act, or 
behalf ofistered trade union, Inspector _

make the complaint on

fin employed person.
, (3) A single application may be presentedl
belonging to the same factory the paymen

Action by the Authority.

can

behalf of, any number of persons 
has been delayed.

or on

in addition to. employed person
18. The Authority may award com?®n* «und 0f illegal deductions, 

ordering the payment of delayed wages or Authority may impose a penalty not
If a malicious or vexatious complaint is r paid to the employer,

Ceding Rs. 50 on the applicant and order that 1
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nst the Authority. '

a direction made by the Authority may bcAppeal agai

. •„ lh0 proscribed form against
,-MS iV - L «•“; - ;;„Bd to bo paid —• - ;

(.) bj tho «■«■» ■' “ “ ot wag03 withheld bom him

« b!' "SSlSsK.- SO i
(o) by a person

0r bis

vexatious application.for a malicious or
directed to pay a penalty

Punishments / ^evond the due date, or making atlv
20. Any one delaying the pa«ne“t of to Hs. 500, but only if prosecuted with

breaches of the Act.

21. The paymaster who,
(1) does not fix a wage-period, or

(2) makes payment
(3) fails to display

and in the language

in kind, or
lt or near the main entrance of the factory this Abstract in English 

of the majority of the employed persons, or

in rules made under the Act,(4) breaks certain 
is liable to a fine not exceeding Rs. 200.

or with his sanction.be made only by the Inspector,A complaint to this effect can

The 12th September 1936.
No. 3610_IIP-40/36-Com.—It is hereby notified for general information that Madras

is free from cholera and the regulations for the prevention of the introduction of cholera by 
sea which were enforced in the ports of Orissa against vessels arriving from Madras aie 
withdrawn.

C. G. NAIR,

Secretary to Government..

OFFICE OF THE REVENUE 
COMMISSIONER.

Description of land—Dry.
Boundaries.

North—Dry land of Rajcndra Dandasena 
and (2) Madhusudana Dandasena 
being minor his mother and
guardian Subaruo.

East—Dry land of Rajendra Dandasena 
and (2) Madhusudana Dandasena 
being minor his mother and
guardian Subarno.

South—Wet land of Rajendra Dandasena 
and (2) Madhusudana Dandasena 
being minor his mother and
guardian Subarno.

West—Dry land of Rajendia Dandasena 
and (2) Madhusudana Dandasena 
being minor his mother and
guardian Subarno.

NOTIFICATION.

The 10th September 1936.

-No. 293-S R.—In exercise of the 
coufcrroi by section 17

powers
(!>) (//) of the 

Madras Survey and Boundaries Act VIII 0f 
1923, the Revenue Commissioner, 
hereby directs the

Orissa,
survey, under the provi- 

suons of the said Act, of the land 
for sinking a well at Mydalpur,
11,0111 village in the Row ’
Koraput district.

required 
a uoii-Govern-

rengapur taluk,
P. T. MANSFIELD, 

Off O' Revenue Commissioner, Orissa.
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